
IN THE CENTRAL ADMINISTRATVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OA.Np.626/92 	 Date of Order: 9.12.94 

BETWEEN: 

G.Venkatesh 	 •. Applicant. 

A N D 

Union of India representec1by its 
Secretary to Government of India, - 
Ministry of Agriculture, 
Central Secretariat, 
New Delhi. 

The Director General. 
Indian Council for Agricultural 
Research, New Delhi. 

The Project Director. Directorate 
of Rice Research Formerly All 
India Co-ordinated Rice Improvement 
Project (AICRIP), Rajendranagar. 
Hyderabad - 500 030. 	 .. Respondents. 

Counsel for the Applicant 	 .. Mr.V.Venkateswara Rao 

Counsel for the Respondents 	 Mr.G.Parameswara Rao 

CORAJ4: 

HON'BLE SHRI A.V.HhRIDASAN : MEMBER .(Jt!DL.) 

HON'BLE SHRI A.B.GORTHI : MEMBER (ADMN.) 
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O.A.No.626/92 	 Date of Order: 9.12.94 

j As per Hon'ble Shri A.V.Haridasan, Member (Judl.) X 

The applicant who is not a matriculate and who 

had obtained a certificate in Carpentry after undergoing 

4 months course was selected and appointed to work under 

the 3rd respondent as a skilled labourer on daily wages 

w.e.f. 1.2.86. He is still continuing in service. He has 

filed this application praying that the respondents may be 

directed to absorb the applicant as a regular carpenter 

in the scale of Rs.950-1500 or any other suitable Cla.ss-IV 

post in the orgenisation of the 4th respondent and also to 

pay him the wages as per instructions contained in the offica 

memo No.49014/2/86-E$tt.(C), dated 7.6.88. It is alleged in 

the application that inspite of the fact that the applicant 

has been working continuously since 1966 for 20 days a 

month, the respondents have not considered his absorption 

in regular service. 

2. 	The respondents in their return have contended that 

there is no sanctioned post of carpenter for the applicant 

to be absorbed on a regular basis, that going by the 

recruitment rules for the post of Carpenter the applicant 

is not qualified, that the applicant is employed only as a 

skilled labourer as such be is performing the duties of 	* 

Group 'D' employee and be is being paid at the rate/,appli-

cable to Group 'D' employees and that the chances of his 

absorption in a Group D' post in the near future consider 

the large nunoer of casual labourers wor);ing in the establ 

shment are rem44. the respondents contend that the 
V 

application may be dismissed. 
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Copy to:- 

-1 	Sedretary to GO •rnthu?it of Indj ;  1'linistry of 
Agriculture, Central S.crutari.t, Union of India, 
NeQ Delhi; 	•, - 

ThuDiractor General, Indian Council for Agricultural 
Research, Now Delhi. 

The Project Director, Directort. of Rio. Research 
Formerly All InáiaCo.ordinat.d Rice Impro umunt 
Project(AICRIP), Rajundranagar, Hyd-031J. 

Qn copy to Sri... .cnkataswara Rao, ad acute, CAT, Hyd. 

5. Ono copy to Sri. G.Aarmesuara Rao, ad ocato, 685; SC 
for ICAR, CAT, Hyd.' 

One copy to Library, CAT, Hyd. 

On. Spar, copy. 
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3 	We baveheard the learned counsel for the 

parties and have perused the pleadings. 

4. 	The fact that the applicant Taving been working 

continuously since 1986 though on casual service for 20 

days a month is not in dispute. As contended by the respon-

dents the question of the applicant being absorbed in the 

post of Carpenter in the organisatidi of the respondents 

does not arise because the applicant does not posses the 

requisite qualification according tothe  recruitment promel- 

gated by the IIIR 	As the applican is admittedly performing 

the duties of a Group 'D.' employee and paid accordingly for 

a very long time itis in the common interest that his 

case is cobsidered for absorption in a group 'D'-post as 

and when vacancy arise and in his turn. 

S. 	In the result, the application is disposed of with 

direction to the respondents to consider the case of the 

applicant for absorption on a Group 'D' post as and when 

vacancy in such post arises in his turn and in accordance 

with the extant scheme or instructions on the subject and 

to appoint him if he is not otherwise unsuitable. No 

order as to costs. 

B.GOTHI) 
Member (Admn.) 
	

Member (Judi.) 

Dated: 9th December, 1994 

S. 

sd 

(Dictated in Open Court) 
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-D1spcsed of with Diruction. 

OiEjrnissed. 

bi4issud as withdr'uwn 

Disr\dsssd for default 

Rejctad/Drdrod 

No order us to costs. 
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